W o Ro(Wo)-72 REGISTERED No. D. (D.)-72

ey

|
-

T
The Gozette of India

q|rgT

EXTRAQRDINARY
wrn [[—avs 3-—3q-wve (i)
PART 1I—Section 3—Sub-section (i)
srfare @ swtfi
PUBLISHED BY AUTHORITY

do 329] wi faeelt, WAy, MR 26, 1979/mrﬁw 4 1901
Nao. 3291 NEW DE.LHI FR[DAY OCTOBER 26 1979/KART[KA 4 1901

mmrr—-ﬁ mmmﬂm&mhwmwmﬁwﬁ-
TH W1 HW
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I\H"JIQTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
SR . (Department of Legul Affairs)
NOTIFICATION
New Delhi, the 24th October, 1979
tGSR. 387(E)—In cxercise of the powers conferred by scction 49A of the
Advocate; Act 1961 (25 of 1961), the Central Government hereby make the
following rules, mumely ;—

1. Short tifie and commencement.—(1) These rules may be called the Advo-
catey (Right to Take Up lLaw Tesching) Rules, 1979,

(2) Thev shall come into [orce on the date of their publication in the Official
Gazette,

2. Definitions.—In these rules, “Act” means the Advocules Act, 1961 (25
of 1961).

3, Right of practising advocutes to taske up law teaching.— (1)_ Notwith.
standing anything to the contrary coatained in any rule made under the Act,
an advocate may, while practising. take up teaching of law in any educational
instiution which is affiliated to a universily within the meaning of the University
“Grants Commission Act, 1956 (3 of 1956), so long as the hours dniing which
he is to engaged in the teaching of law do not exceed three hours in a dav.

(2) When any advocato js employed in any such educational institution for
the tcaching of law, much employment shall, if the hours during which he is
ro engaged ia the teaching of law do not exceed threc hours, be dcemed, for
the purposer ot the Act ang the rles made thereunder, to be a partnm(
ereployment irrespective of the manner in which such cmployment is described
or the remuncration receivable {whether by way of a fixed amount or on the
basis of any time scale of pay or in any other manner) by the advocate for
such employment,

[No. F, 8(33)/77C1
5. K. BAHADUR, Joint Secretary and Legal Adviser
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